N.D.H.:04.11.2024

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 911 OF 2024
IN THE MATTER OF:

VIKASH ..... APPLICANT
VERSUS
STATE OF U.P. & OTHERS ... RESPONDENTS
INDEX
S.NO. PARTICULARS PAGE NO.
1. Report on behalf of Respondent Municipal 1-8

Commissioner, Jhansi Nagar Nigam

2. Vakalatnama 9

Place: New Delhi

Date: 03.11.2024 FILED BY:
THROUGH COUNSEL %
(GAURAV AGARWAL)

Advocate for Respondent
Municipal Commissioner,
Jhansi Nagar Nigam

GRV LEGAL

Advocates and Legal Consultants
0-703, Aditya Mega City,
VaibhavKhand, Indirapuram,
Ghaziabad, U.P. NCR- 201014
Mob.: 8802911392

Email. : gaurav(@grvlegal.in
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Latitude: 25.474401
Longitude: 78.606002
Accuracy: 2400.0 m
Time: 21-10-2024 13:27

Powered by NoteCam

Note: pichhor
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Lafitdde: 2‘5.4.725'73' |
Longitude: 78.604252
Elevation: 216.01100 m

Accuracy: 5.5 m

Time: 21-10-2024 13:29 :
Address: 284128 Uttar Pradesh, In

Note: pichhor e SRR
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iLatitude: 25.472602 ‘ i b
éLongitude: 78.604286 : ! ;
[Elevation: 227.01+100 m - R
fAccuracy: 5.5m o
Time: 21-10-2024 13:36 A
‘Address: 284128 Uttar Pradesh, India o TR
INote: pichhor ‘
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Latitude: 25.472399
Longitude: 7
Elevation: 2
Accuracy: 8

Time: 2

Address: 2841

Note: pichhor
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| o am appear and plead in t
w mn the same may be tried orvi\eatd and also o the ap

¢ Court i :
v«.ﬂfy and preseat picadmgs, appu
_compromise of other pcmxom or afhi
¢ proseeuticn of the said case in &l |
; docnmcnm of opposite party. To withdraw
ymise the ‘:axd case or submit to arbltratmn any dxfferenc& or disputes that may arise touching or in
er relating 1o the said case. To take execution proceedmgs The deposit, draw and receive: mon“ey
Ca”‘l‘ and mm r““i’“ thereof and to do all other acts and things which may be ncceﬁsa@
e ion. of the said case. To appoint and instruct 2 ;
ver and authority hereby conferred upon the Ad\focate
! r of Anomey on our behalf. And I/We the
10 ratufy. confirm all :‘by the Advocate or his substitute in the
if done by me/us to all mtcnis and purposes. And VWe undertake that { we ot -
would appear in thtz('; ) all hearings and inform the Ady s for.
W%hcn&hec , Jesiiied doh ey s 2
“substitute responsible for the result of the ,sa:
be of !b%:& Advoca&& whi \ he shall receive

Mob. 880291 1392



